IN THE NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH (COURT - II)

Item No. 107
(IB)-369(ND)2019
New IA-3563/2022

IN THE MATTER OF:

M/s. Devyog Solutions Pvt. Ltd. Applicant/Petitioner
Versus
M/s. Dwarkadhis Projects Pvt. Ltd. Respondent

Under Section: 7 of IBC, 2016

Order delivered on 27.07.2022

CORAM:

SHRI. DHARMINDER SINGH, SHRI. L.N. GUPTA,
HON’BLE MEMBER (J) HON’BLE MEMBER (T)
PRESENT:

For the Applicant : Mr. Ankur  Das, Mr. Tushar Saigal,

Ms. Anjali Upadhyay, Ms. Upasana
Chandrashekaran, Advs.

For the Respondent : Adv. Mohit Chaudhary and Prakhar Mithal

For the IRP : Ms. Swarnika Aggarwal Adv, Mr. P S Soni

ORDER

IA-3563/2022: This application has been filed by the IRP under Section 12A
with the Regulation 30A of IBBI Regulations 2016. Form FA is on record.

Ld. Counsel for the IRP submits that the no COC has been formed till date
and also all the dues of the IRP have been paid. The Form FA placed at page
no. 35 of the application has been signed by the Financial Creditor. In view of
the pleadings and submissions made by the Ld. Counsel for the Applicant the
withdrawal is permitted. The Corporate Debtor is free from the rigours of CIRP
and IRP stands discharged.

The main petition (IB)-369(ND)2019 is dismissed as withdrawn.
With this, the present IA-3563/2022 stands disposed of.
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MEMBER (T) MEMBER (J)
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